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CENTRAL ADviINIs-çp.1v TPJBUNJ 
I 	 BENCH GUi, 	5 —1 

•ORIGii 	APPLICATION NU), 
I 	

PPLICF\NTS - 	

versus. 

Union of India &ors • • 	• • 	. • , 

• Respondent 5  
FOR THE rPPLICNT(s) 7'. % 

DVQG, TE 

FOR THE hE3PLT(5) 	
C 	c 

- - 	_- 
1011600 

Ptcsct* 1tn0 ble Mr.Juetjca Dom 
choudhuryo  Viceciren. 

Heard M,S,SrIfl# l earned 00unse1 

This 	 is in form 	
also learned 

but 	 counaeL f6r the. zeapondente, 
°'

vide 	' 	 App1iation is a4niitted, Call fcr 

f 	
c 	 GOOdS. Xe notice on the ospota. or 	S 	/ 	d 	f 	 I 

IMES. 	 RfatUrnable by 2 months. 
Dated 	 J4st Ofl 4.1.2001 for filing of 

kA 	 wrStten statseflt and further otdars. 
I 	 - - 

Dy. R,Yirr. 

I 

via 	airman 

,... 	
, 

ts 

Three weeks time is granted to the 

respondents to -1e:written statent on 

the prayer of Mr A.Deb Roy,learned Sr.C.G. 

1L - 	 S.C. 

N .i 	 pt 	 List on 9 • 1 • 200.1 for order. 

AU~ I 
Member 	 Vice-Chairman 

, pg 	 - 

: 	 - 

( 	b' 
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20.2.01 	•List on 23.3.01 to enable the 

respondent to file written statement. 

• 	

Vjcaifl member 

233.01 . 	Written statent has been filed meLl 
applicant may file rejoinder, if any 
within .3 weeks from today. 

. List on 23.4.01 for order. 

Melber 	 Vice-Chairman 

4Lu 	 2 ' 3 
•pg• 	I 

r14 

d 

23.4.01 Y Written statement filed. The applicant.  
may 'fileo rejoirier, if any within two 

e .  
weeks from today. 

List on 9.5.01 for order. 

,. 	Member 	 Vice-Chairman 
pgI  

	

28.5.02 	The present O.A. is stood over,in 

	

(Imphal) 	±der to enable the applicant to put his 
rejoinder. 

oLAAA),  

M rn 

I 	
28.6.1 

List on.28.6.O1 for order. 

Mr. S.Sarina, learned counsel for the 

applicant states that written statement has 

dlready been filed and he may be granted 3 weeks 

time to Lila rejoinder. 

Time prayed is allowed. •USt on 298'2001 

for hearing. 

\cS 
Member 	 Vice-Chairman 

bb 

rr 	ce% 
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Noteof ,th .Registry 	Date 	 Order of the Tribuna : 

L4j 4 

4e9J' t+-e1 

27.9.2001 	Judgment pronounced in open court. The 

application is dismissed. No order as to costs. 

Ii' c-&---t 4- 	 Me iti ber 	 Vice-C hair man 
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IN THE CENTRAL ADMINISrRATIvE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.347 of 2000 

With 

Original Application No.348 of 2000 

Date of decisi..... This the 	th day of' Septeniber 2001 

The ,Hon'ble Mr Justice D.N. ,Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Memler 

F : 

0.A .No.347/2000 

Suchitra Devi, 
Senior Telecom Supervisor (0), 
(STS (0).E-108 Truck Exchange , , 
ImphaL 

0.A.No.348/2000 

Th. Jayanta Kumar Singh, 
Senior Telecom Supervisor (0), 
(STS (0) E-108 Truck Exchange, 
Imphal. 

.......Applicants 

By Advocates 'Mr B.K. Sharma, Mr S. Sárrna, Mr 'D.K. •Sharrna, 
Mr U.K. Nair and Mr U.K. Goswami. 

versus - 

The Unio'n of India, represented by the 
Secretary to the Government of India, 
Ministry of Corn munications, 
N e w Delhi. 

The Chief General Manager, 
Department of Telecommunication, 
N.E. Circle, Shiflong. 

The General Manager, 
Telecom DisW.ct, Imphal. 	- 

Shri K. Mahendra Kr. Singh, 

Shri K. Leibak Macha Singh, 	 Respondents 

Both respondent Nos.4 and 5 are prornotees 
under 10% B C R Scheme posts in Grade-IV in the 
Office of the General Manager, 
Telecom District, Im phaL 

By Advocate'Mr A. Deb Roy, Sr. C.G.S.C. 

0 R D E R 

CHOWDHURY..J. (V.C.) 

Both the cases were taken up for hearing together since 

both the eases nvolved ' same and ;,similar .facts 'comprising sa me. or sLnfi1ar 

law 
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2. 	Both the applicants assailed the order No.E-74/BCR/Rlg/ 

dated 21.6.2000 promoting Shri K. Mahendra Kr Singh and Shri K. Leibak 

Macha Singh, respondent Nos.4 and 5 respectively in. the applications. 

The aforementioned two respondents alongwith one Md. A.H. Ahmed 

were promoted under the 10% Biennial Cadre Review (BCR for short) 

Scheme posts in Grade IV on the basis of functional responsibfljfies 

with effect from the date noted against each name in the scale of 

pay of Rs.2000-3200 (old) and Rs.6500-10,500 (revised scale). Being 

aggrieved by the order of promotion, the applicant in 0.A.No.348/2000, 

assailing, the promotion of the aforementioned two respondents, submitted 

a representation before the respondent authority questioning his 

supersession. The applicant in 0.A.No.347/2000 also stated in the 

application that she also preferred a representation before the respondent 

authority. Falling to get any response the applicants moved this Tribunal 

by two separate applications questioning the promotion of respondent 

Nos.4 and 5 as arbitrary and discriminatory. The thematic contents of 

their grievance is based on their seniority. The applicant in O.A. 

No.348/2000 specificafly pleaded that he was senior to respondent Nos.4 

and 5 and he was superseded and accordingly questioned his supersession 

by the said two respondents. The applicant in 0.A.No.347/2000 also 

similarly pleaded and contended that she was also senior to the 

aforementioned two respondents. 

3. 	The 	respdndenj 	Nos.1, 	2 	and 	3 filed two separate 	written 

statements 	assaIling 	the 	contentions 	of 	the 	applicants. 	According 	to 

the respondents as per the norms seniority is determined: 	in 	'order 

of 	merit 	indicated 	at 	the 	initial time 	of 	appointment. 	According 	to 

respondent 	Nos.1, 	2 and 	3 the respondent Nos.4 and 	5 	were senior to 

the 	applicants 	as 	was 	reflected 	in 	the 	Gradation 	List 	of 	Telephone 

Operators as on 1.7.1978 and as on 31.7.1990 for the Manipur Engineering 

Division. 	The respondent 	Nos.4 and 5 	were senior to the applicants as 

per the 	ment list 	of aniiaal appointment as 	Telephone 	Operator. 	The 

respondent Nos.4 and 5 figured at serial No.1 and 2 respectively, wheeas 

the applicant in O.A.No.348/2000 figured at serial No.5 in the Divisional 

Gradation............ 



Gradation List and whereas the applicant in O.A.No.348/2000 figured 
	of 

at serial No.9 of the said Gradation List. 

Mr 	B.K. ,Sharma, 	the 	learned 	Sr. Counsel for the applicant, 

assisted 	by 	Mr 	S. Sarma, learned 	Advocate, strenuously contended that 

the two applicants were senior to respondent Nos.4 and 5. Mr. B.K. 

Sharma, the learned Sr. Counsel, cited the order dated 17.3.1980 issued 

by the SDO, Phones, by which the respondent Nos.4 and 5 who were 

officiating as Junior Supervisor were. reverted to their present cadre 

as Telephone Operator with effect from 18.31980'as.the,y were .fouid junior 

as per the Circle Gradation List of 1979. On the other hand, by the 

aforementioned order the two applicants were given officiating charge 

to work as Junior Supervisor from 18.3.1980 on purely temporary basis. 

Referring to the Gradation List of 1992, the learned Sr. Counsel for 

the applicant stated that both the applicants' names were above the 

respondent Nos.4 and 5. 

Mr B.C. Pathak, learned Addi. C.G.S.C., countering the 

arguments of Mr B.K. Sharma, submitted that the order dated 17.3.1980 

as well as the approved Gradation List dated 23.7.1992 were not decisive. 

Mr Pathak submitted that the order dated 	17.3.1980 was based as per 

the 	Circle Gradation 	List of 	1979 and 	that too in giving 	officiating 

charge to the present two applicants. Similarly, the order dated 23.7.1992 

was 	only mentioned 	as Draft 	Circle 	Gradation 	List 	of 	Telephone 

Supervisors and 	Telephone Operators as 	on 	1.7.1992. Mr 	Pathak drew 

our 	attention 	to 	the 	Gradation 	List 	for 	Telephone Operators 	as 	on 

1.7.1978 and as on 31.7.1990 wherein the names of respondent Nos.4 

and 5 appeared before the applicants. 

We have given our anxious consideration in the matter. On 

consideration of the materials on record it is difficult to hold that the 

• . applicants were senior to respondent Nos.4 and 5. On the other hand 

the materials on record dearly indicated that the seniority was to be 

fixed according to the position in the merit list on the basis of which 

recruitm ent........ 

:3: 
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• 	 recruit m ent was made. Against the 10 % B C R posts for SS A Cadre, the 

DivlsLonal seluonty was to be taken into consideration In the circu m stances 

it is difficult to uphold the contention of the applicants that the two 

applicants were senior to the respondent Nos 4 and 5 and that the said 

two respondents unlawfully superseded the applicants 

70 	 For the reasons stated above both the applications thus fail 

Accordingly the applications are thsmassed The d3smissal of the 

applications, however, would not preclude the respondents from considering 

the case of the two applicants for promotLon to the next higher post 

as per law. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Title of the case 	 OA No/2øøø 

BE TWEEN 

Th. Jayanta }::umar Sinçh.. 
Applicants 

- versus * 

Union of India & Ors. 
Respondents 

I N D E X 

SL.. No.. Particulars of the documents 	Pae No.. 

1.. 	 Application 

2. 	Verification 

Annexure-1 

Annexure-2 

Anne xure-3 

Annexure--4 

7 	Annexurce*5 

0. 	Annexure-6 

9.. 	Annexure-7 
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THE CENTRAL APMINISTRATIVE TRIBUNAL:GUWAHATI BENCH 
GUWAHATI 

O.A.No., 	of 2000 

/ 

BETWEEN 

Th. Jayant Kumar Singh, Senior Telecom 
Supervisor (0), (STS (0) E-10B Truck 
E<change, Imphal 

Apiicant 

-AND- 

The Union of India, represented by 
the Secretary to the Government of 
India, Ministry of Communications, 
New Delhi. 

The 	Chief 	General 	Manager, 
Department 	of 	Telecommunication, 
N.E. Circle, Shillong-793001. 

The 	General 	Manager, 	Telecom 
District, i:mphal., 

4 	Shri K. Mahendra Kr. Singh, 

5. Shri K. Leibak Macha Singh, 

Both No 4 and 5 are promotees under 
10% BCR scheme posts in Grade-IV in 
the office of the General Manager, 
Telecom District,.Imphal. 

... Respondents 

QTAILSOF APPLICATION 

1 PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE 

This application is directed against an order 

dated 21.6.2000 issued under No. E-74/BCR/Riq/ by 

which juniors to the Applicant have been promoted under 

• 4 7 
	 the 10% of BCR scheme posts in Group IV on the basis of 
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functional responsibiliieS with effect from the dates 

noted against their names as reflected in the order 

itself. The Applicant is aqgrieved by his non—promotion 

to the said post. 

JuRIspIcupN OF THE TRIBUNAL • 

The Applicant dec].ares that the subject matter of 

the application is within the jurisdiction of this 

Honble Tribunal. 

I-IMITATION.  

The 	Applicant 	further 	declares 	that' 	the 

application, is filed within the limitation period 

prescribed under Section 21 of, the Administrative 

Tribunals Act, 1985. 

FACTS OF THE CASE : 

4.1 That the Applicant is a citizen of india and as 

such he is entitled to all the rights and protection 

guaranteed under the Constitution of India. 

4.2 That the Applicant was appointed as a Telephone 

Operator aloncjwith nine others by an order dated 7.8.71 

issued by the Divisional Engineer, Telegraphs, Jorhat 

Division s  Jorhat. He was confirmed in his service and 

was promoted giving officiating charge to work as 

Junior Supervisor from 18.3.80. 

4.3 That having regard to the stagnation being faced 

by the employees of the Telecom Department, 	the 

Respondents introduced Time Bound Promotion 	Scale. 

(TBOP) 'and Biennial Cadre Review BCR) Scheme providing 

/ 

1 
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upcjradation on completion of 16 years and 26 years of 

service. 1n the BCR scheme, it was further provided 

that 10% of the promotional posts would be confined to 

the BCR promotees. 

The 	Applicant craves leave of this 	Ho'ble 

Tribunal to produce the copies of the aforesaid schemes 

as and when necessary. 

4.4 That by an order dated 17.10.87 the Applicant was 

promoted/upgraded to the next higher scale of pay under 

the ThOP scheme and he being the senior most one s  his 

name appeared at 51. No.1 in the said order of 

promotion. 

Copies 	of 	the order dated 	7,8,71, 	17.3.80 	and 

1710.87 	are 	annexed 	as ANN, 	.1,2 

respectively. 

4.5 	That 	in the gradation list published in the 	year 

1992, 	the name of the Applicant appeared at SI. 	No. 	72 

and 	that of the private Respondents at Si. No. 	74 	and 

77 respectively. 

A copy of the said gradation list as circulated. by 

letter dated 237.92 is annexed as ANNEXURE-4. 

4.6 	That 	the Applicant got his further 	promotion 	on 

completion 	of 26 years of service in the 	basic 	cadre 

and 	the same was pursuant to his selection by the 	DPC 

as 	ordered under No. P-157/CR/120 dated 19.6.97. 	In 

the said order also, 	the name of the Applicant appeared 

at 	Sl 	No.1. 

P . 
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A copy of the said order dated 19.6.97 is annexed 

as ANNEXURE-5. 

4.7 That the Applicant states that as already stated 

above under •the BCR scheme 10% Of the promoted pasts 

for BCR scheme promotees and the Applicant being the 

senior most is entitled to get his such promotion and 

naturally he was expecting his iauch promotion. But to 

his utter surprise, the official Respondents have 

issued an order of promotion No.E-74/BCR/RJg dated 

21.6.2000 by which the private Respondents have been 

promoted aQainst 10% posts in the BCR with effect frorn 

1.1.98. In the said order, the.name of the pplic.ant 

does not appear and thus he has been superseded in the 

matter of promatidn. 

A copy of the said order dated 21.62000 is 

annexed as ANNEXURE-6. 

4.8 That being aggrievedby his supersession in the 

matter of promotion under 10'!. BCR scheme, the Applicant 

submitted a representation on 18.7.2000 to the 

Respondent No; 2, but the same has not evoked any 

response so far. 

A copy of the said representation dated 18.7.2000 

is annexed as •ANNEXIJRE-7. 
I 

4.9 That the Applicant states that there is nothing 

adverse against theApplicant and there is also no 

impediment against the promotion of the Applicant under 

the 10% ECR scheme and his service career is by far 
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better than the private Respondents and he could not 

have been found unsuitable for such promotion, but for 

extraneous reasons Hence this O.A. tOwards redressal 

of grievance of the Applicant by way of granting the 

promotion which has been granted to his juniors with 

effect from the same date with all consequential 

benefits - 

5. GROUNDS FOR RELIEF W]:TH LEGAL PROVISIONS 

5.1 For that the Applicant being senior to the private 

Respondents and there being no adverse remarks and 

impediments against the Applicant, he could not have 

been superseded in the matter of promotion under the 

10% BCR scheme. 
a 

5.2 For that the impugned order having been issued 

without taking into - account the relevant 

considerations, same is liable to be set aside and 

quashed and/or alternatively directions are required to 

be issued for promotion of the Applicant from the same 

date as that of his juniors with all consequenial 

benefits. - - 

5.3 For that all along the Applicant having been 

promoted in all the grades'along with his juniors and 

in all the promotion orders he having been placed abàve 

the iuniors, there cannot be any earthly reason as to 

why he should have been ignored for promotion under 10% 

BOR scheme. 

_1 
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5.4 For that the Applicant having been illegally 

superseded in the matter of promotion under 10% E'CR 

sc:heme, he is required to he restored with his such 

promotion from the same date as that of his juniors 

applying the test of next below rule and with all 

consequential benefits of salary, seniority etc. 

5.5 For that in any view of the matter, the impugned 

order is not sustainable and liable 	to be set aside. 

DETAILS OF REMEDIES EUSTED 

The Applicant declares that he has no other 

alternative and efficacious remedy except by way of 

filing this application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFOREANY 
OTHER_COURT 

The Applicant further declares that 	no other 

application, wri.t petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Hon hlo Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

7. RELIEF'S SOUGHT FOR : 

Under the facts and circumstances stated above, 

the Applicant prays that this application he admitted, 

records be called for and notice be issued to the 

Respondents to show c:ause as to why the reliefs sought 

for in this appl ic:at ion should not he granted and upon 
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hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs I 

€3.1 	To set aside and quash the order dated 21.692000 

(Annexure-6) and/or alternatively issue direction 

to promote the Applicant under the 10% BCR schern 

in Grade—IV from the same date as that of his 

juniors with all consequential benefits of 

salary 9  seniority etc. 

342 	Cost of the applicatibn, 

80. Any 	other relief or reliefs to which 	the 

Applicant may be entitiedand as may be deemed 

fit and proper by the Honbie Tribunal. 

9. INTERIM ORDER 'PRAYED FOR 

Under the facts and circumstances of the case, the 

Applicant does not pray for any interim direction at 

this stage. 

10 ......... ON 

The application is filed through Advocate. 

11. PARTICULARS OF THE 

it 	I.P.O. No. 

Date 

Payable at 

129 LIST OF ENCLOSURES 

As stated in the 

I.P9O. 

26? 5o(? 

Guwahati 

n d e >c. 

Verification...,9.9. N, 00 
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I, Th., Jayanta Kumar Singh, aged about 53 years, 

son of Late Th Tomba Singh, the Applicant, presently 

working, Senior Telecom Supervisor (0), (SIS (0) E—IØB 

Truck Exchange, Imphal, do hereby solemnly affirm and 

verify 	that 	the, statements made 	in 	paragraphs 

are t rue to 	my 

knowledge ; those made in paragraphs 	44' 	are 

true' to my information derived from records and the 

rests are my humble submissions before the Hcn'ble 

Tribunaj 

And I siqn this verification on this the Ilk th 

day of September 2000 
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?o 	- 42octt/T.0./5 	 Dated at Jorhat the 7hug : 71.. 	 \•' 

On successful completion of practical training, the 
fo.L.1ow.Ln Tolophoio Oi:xncvbor trainoori arc horeby appointed as tuniporaxr 

Telephone Operator on a monthly pay of Re. 110/- i the scale of poy 
of R. 	 pJ.iio x utual allowancc, an odmioni hi 
UI LW I )uJCIl Ti t€) d3'LC13 cLI oliect and etexions of posting are indicated below 
against each. 	

. 0 

SL.. 	Ilamo 	 Date of 	 Station 
fl4tie 

 
Liz 

:1.. 	Sri. Jcoiam hhcndra Kumar Singh 	1-7-71 . 	 Impha.l Xgo. 
Jbi1akTnm Inibakenejia Pjnpii 	i.-7-71. 

Kumarj. NIi1(fOj'IbWlll IbOd )ish& Dcvi. 	1!7._7.i. 
 Sri Ib.ngthoujoin I!abaicumnr Singh 	1-7-71 

 Taokclion JayanLa 1r.c.r S.ingh  

	

:Tnob.ni Lo167ou In - }TT 	 1-7-71 

	

7. 	Stat. Sorokhajbari Gcniatj Dovi 	1-7-71 	 II 
Sri, 	tttur:t Romesh $$:igh 	A 	U 
1I)IU. La! abrata Si. hi.'Lra Dcvi. 	:L-7-7:I. 

	

10. 	31:1. lrruiorn i•]anthdabu S:intIi  

The terms and conditic.ns of o.pIx)irrtrnonts are as 
foL].ow. 

The appoiiitriont in pirrey temporary end will not confer 

	

any titic to p :otanani; 	rmdIiit. 

(2) Tlio apn:1. nt.i'io1 nay 110 tca:1d1.tfid at alTy time on aria montht a 
notice to be given by the a oiitinc authority, without 
ansi geing arty reanin 'Lh'rco:C. 	

• 
() Thr. appo:i.utnin'L ei,irxieo n.Ltfl it 11 R) 1:rwn.1:l • 	to servo au 	' any port of 3orhat n. 1)ivit;:ioti ancl* in apocia]. circumr;ta nec a in any par L o.[ nd:La. Tue ap rLirtmont shall. also ho 

liable for field, service within India in times of war & 
Na 1.aonai. Emergency. 

	

(4) Tho SeIid;c conditions 	1i be,ovorned by the relevant 

	

rules and orders 11 force fio si  Hen to time 	
0 

.0 

(P.S. Gopd.nn) 
Divisionni. Engineer To.loraphs, 

Jorhat Division, Jorliat. 

to :- 	

0 4 	
(i) The P.M.G. Shillong. (2) Tb Chief Accounts Officer, 
0/0 the P.N.G. Shllong. (3) The.S.D.O. Tolegraphe, Imphal. 
('t) to (23) P/1.i.c5. (24) ii.. (s&E) Section 0/0 to 

0 	ii .1 Tciioroapha, Jorhat Divicion, (25) E - 21/0111`0. 	0 

(23) E - 15/T0/7W (27) Tho JDA 0/0 the D .E .T. Jorhat Divn. O 	
(28 )  IncroLient Itegister. 
(29 R/rt. 

	

45/Confer/T.Q
0 
	0 

•(1. ) Sparo . 

• 	 0 	 ' 

(P.S. Gopalon) 	- 	1 
D:tvitjionai Engineer ToJ.ograpiil3, 

J())-I tat Division, Jonitot, 
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Indian Posts and Telegraphs Deptt. 

Office of Subdjvjsjnnai Officer Phones, Imphal, 

No. E. 29i1PP/79-5,4 	 Dt, 17.3,,E 

In persuánre of D.E. Telegraphs letter No. ESt/To/GL/ dtd, 

27.2.80. Sri K.Mahendra Singh and Sri K. Leibakmorha Singh 

officiating J5 
are bein revrted to their present cadre as T.O. 

with 	effei:t from 1 8.3-80 as they are Junior as per circle 

gradatjn5 	
Vri ThU. JayantaKuarSj ng h and Smti L. 

Suchftra Devi T.O. Imphal arebeing given officiating charge to 

work as Junior Superviscir from 	on purely temporary basis, 

3d!- 
R.N.F'. 	Gupta 

Ci:upy to S.D.0,Phcines 	Imphal 

1, 
 
Sri 
Sri 

K. Mahendra Sinh 
K. 

Offs, 	J,, 	Imphal, 
 Sri 

Leibakmc,i:ha Singh Offs J.3, 	imphal Th. Jayanta Kumar 
 Srntj L. 	Suchitra Devi 

Singh T.O. 	Imphal, 
T.O. 	imphal, 5, D.E, Telegraphs Imphal 
to issue orders in this regard. 

3d!- 
R.N.P, 	GLtpta 

S.D.O.Phones, 	Imphal 

L_ - 

,-' 

11 
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.Departmcpt;.of .TeiOCOfl1flUfh 	jonS 
Office çf bhe Telecom DisUrict Manager,IfflPhal 

Memo No. E_19.2/QBP/T0/1.55 	Dtd. at Imphal the 
17th Oct t87 

n pursuance of DO P&T, N,D. cttcr No. 1_71/83-NCG 
datcdl7,12.63 ndG.M.T 9' Shiiloflg letter No. STB/OTBP(TO/ wing Telephone Operators 

after completioof 16 years of serviCe in thecadre have 
been prorriot?d from the date not'd against eac1 to the next 

	

igIer scale of pay of Rs. 1400 Q_18OO_CB_50-2O0( 	
sed) 

Nmc of Uho operajr 	 WiLh efQcrOm 

MSh1'i Th. Jay.anta'I(r.. $ingh 	 30:6.87 

2. Smti.L. SuchitrLiI)eVi 	 30.6.87 

3 	ShriM. Ramesh Singh 	
30.6.87 

4, Shri H. Nanda.BabU .Singh 	 30.6.87 

:5; Shri K. LeibakmaCha. Singh 	 30.687 

• Shri M. Tomchou,Singh. 	
306.87 

7, SmtiN. IbiShaIc Levi 	
30.*.6.87 

8. kurnarSiflgh 	 30.6,8'7 

9. Shri 	, arayansingh 	
31.8.87 

• 	i0 	Smti Th, Chandra . S&khi: Dcvi 	 31.8.87 

11. Smti p, inodiniDCVi 	
31,B.87 

• 	12. Smti Th, Binasakhi.D0Vi 	
31.8.87 

13 	Shri Th. Bhalendr? Singh 	
31.8.87 

Smti A. Rdhaiani Dcvi 	 31 .8.87 

Shri'Kh. Basuev: Singh 	
31.8.87 

Smti Th. I.-IcInolata. Davi 	 31.8.87 

The senioritY of the officials will be fjxCl as per 
Rules in vogue. The pay of the officials will be fixed- as per 

FR-: 22.0 . 	 . 

( K.G.Siflgh) 
Asstt4 Director Telecom, 

For. Teleofl1 D,istript Manager,ImPhai. 

Coiy forwarded 'foriflfOrmatiofl 	: 

) 

	

	he G.M.T.Shj1l01. 

QiicialS concerned, 

8-33) F/files of concerned officials 	
.• 	 .. 

34) TI e A . E. PhoneS,,. Imphal 

35-38) A.O., J.A.0Jr. Accoufl' 	
Pay MU 

assiStant, '0/0 TDN/IrnPhal. 

For Telecom DiStiCt Manager, 
1111phal-79500' 
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I 	t 	SI_I 	 1 -:1 ': 2 . 	 S 

ef Drtt Cfrcic Gricltion L1t 
of Tel 	c 	::vis/Tc1ci:hc.r.e Ciitrs ccr. iectec 	c L 
upL.D 01-C7-i2?2 	 1e-!th. 	 S 	 . 

_uc t. ;cr- 	..',jciz 	 1j-• particLLr 	 7 
rcrc1ir.-j Oan 	rh, Intc ;f -:try in Lhe ,  DerEirLr 

/ \ 	nic-nt, C: 	 C']F7T.7 P. ccITc 	 - 11.  I fjr' 

c 	f 	nIJ:-DrL 	 On 	y 	))1:t 

	

JcAI - n r 	r';j vinmy vu rYLvm- ,- - C 	 f.F.1c 
-:ft:. ,:r 	i.iccr:'L..'. ....r. 	tho ra::c.3.r." 	.iii 	ief -'x 	i , ';i' 	tc 
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iI.i 	L:'I 	 (.-. 	rn L  t 	n 1 n 1 04, r an'J rQiC.'L.L()IIi, 
ii ;.uI,', rt:.-..j '.''' 	r r whonmay)-:J.i'Jy In 	Qwntlir( to 

thin c.f.1icF A 0 MYWI th ic' C. .L. 1;.r rr- i:.h2..r 5i.c.n'ttuI. 
in 	koti of Lhejr hayS iv.  
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Departine nt of 	leoommunicati0I1S 
Office of the Telecom Ditricb manager', Ihal 	 * 

NO. i;--1 57/DCR/i 20 	 Dtd. at Imp h. 19.6 97 

n puruanCo of DOT order No. 27-4/07_TE (1) dtd. 
16.10,90 and jroval of D1?C held on +.6,97 Telecom DistriOt 
Ianaer, :Emhal is pleased to promoto the following officials 
in the upgraded post in the scale of Rs.. 1600_50-2300EB 60 ' 
26,0 a;ft:r completion of iionty six years of service in the 
basic. cadre (including time spent in the hi har grede/OTBP) 
undor the sceme of Bjenn:Lel cadre reviow from the crucial 
date noted against each/or from the date of assumption of 
the charge if the offi.cials do riot assume duty on the 
cru(a.al date * 

:31, Name of the official Dt. of cxftry 
Ii. and designatiur 	in the cadre 

Data of cuir- 	Dt. of 
pletion of 	effOt 

C. 26.yrs.serVicQ 	i3a1 dt/ 
-- f ro in t he- d t, 

of assumption 
of charge, 

• 	Sri Jayanta Kr, Singh 1 ,7,71 
TS0 

2, 	Snrl L. .Suchibrra Dcvi 107,71 
TS0 

L(iba(mnCIIa 1 	7, 71 
SifldFl, TS0 

. 	Sri N. Romesh Singh, 1.7,71 
TSO 

 lRat N. ibeinp1hak 1.7,71 
Dcvi, TSO 

 Sri N. Tomchou Singh 1.7,71 
'rso 

 S1'J. 	K. M)1(IFEI 	Kr. 1,7,71 

B Sri 	Ii. Nandababu Singli 1 .7. 71 
I 	1 

Lh) 

	

30.6.97 
	

1.797 

	

3o.6,97 
	 1,'7r.97 

	

30.6.97 
	1.7.97 

	

30.6.97 
	

1.7.97 

	

30.6.97 
	1.7.07 

	

30.6,97 
	

1.7.97 Z 

	

30.6.97 
	

1.7.97 

	

30,6,97 
	 1,7.97' 

The pcy of the officials will be fixed at par 
FR-22(C) 

,iF(_)fI 	tune 	to 	Ltiiie, 

Thu Su orvi sory 	i.lowOn ces if gr:ited earlier' 	Cur 

: j 'f. ;  i'mi.flg sup cx'vt sory •jut;ics V/iLl 	be disp cased with from 	the 
p 

of 	aaeum:. t.ion of 	the chnrpe. 

) . 	( 	3 I•I 	) 

/ 	T..L:Cujl 	iJ.LstriCt 	I\;i:c', 

:L - h)'(95ooi 
hec 

The Chict C uncral Nanagar' 	N, 	. 	TciOuIu 	Ci.rcie, 	o1j..L:I,aiit- 

io:' i.nfrm:rl;iufl 	and 	cica Lion of 
i ritimeCe 	Lsi 

10 1  /1w  
I 	:WJVe 	(4)0'I' 	and 

iii :1Ui 	0.> 	>ti 	(01:010' 	:1:: 

U1( i p 	o/i 	Ii 	 Ii 

0 	 C,tlCUXflC'.i, 	 * 	24 	ju s ti.iicatiOIl 	cilc 	for 
.J::Lc...lI. 

1 'I (1 	h) 	u/ 	Il/ 	lie! ) 	 ( 	c 	1r 
>t0 	 c 	 I 	Y 

ut •r;eot2.Vci 

()/ 	tc:Jc(o)i>l 	•5UFI.c.L 	] 	j1' .1t 	i1Orl:.1.. 



,- 

jj'H 	'i: L. ji 	 uI 

Ui. £'i.c. 	).L L i 	c 	 T[ 	Uiti.ict 
£u1iiai- f)u1 

L)atcd at .un1ia1, 21. C. ?OO 

ii a(L'..larce witu he LiJI,i. ,Lvi 	cliii letter 
1.0. 7-4/67-T1-ii .iated 18,.1992, the folloi.i.ng  A.3CRB 
TuA (t-iione) Graue-i are neehy prowtd unuer the 
10, 01 Lit scliettie p3st in Urude iV on th basis of lunc-
tioncti r'osponibilities with effect from the dates noted 
aaiist each in ;Ulio scale of fly;. 23UO-0-2DU-75-320O old 
and Hs. 650u-2U3-1c, 	Revisd scale. 

11e pay, 	J. the o uiicil 	cii.' 1.. b'T fixed unth3r 
F'it-2 (G) old. und F'i 22 (i) a (i) nc.j. 

Si, i:UlCJ 01 tie officiol Diign. 	Date of eil'ecL of 
No, 	 _____ 	 t1nLne1SCR 

	

ill• 	MU • A • II • Ahmed 

	

2, 	K. i'khendra kc.uwar 
Singh 

	

. 	K. Lei11k PlaLilu 
6iligh 

TuA ( 1hones) 
Grade- IV 

- (IC)- 

-(ILl 

01,07,1997 

ol • ol.199a 

01,01,1998 

i/o Gcne mi. 1'4ar1Qgr Taccom 
1)istri..ct, iruj)hil. 

Copy tot- 

I • 	Tho Lhief Uen&rul L'l..r, 

H.E. Tolecow Circi e, i3hillung. 

2, Sr. A.J. (TA) u/a Cth'IT, iAillog. 

i, 	(Intrntl) T.:iephoiiu 13haian, imphal. 
L, CkAiof Accounts Ufficor 0/u GtTU, iilphui. 

5' A • u . ((; i sh) u/o U1'ITD, .Ltnphal, 

6- 8 0  Ofi'icial concerne1, 	t\j 
 

9-11, ia/F of fihe officials, 	

\ 	1k 

1.). E, (i&z) 
u/o Gcri ral Nariag r Tub corn 

V_ 	District, 1mpu1. 

I 
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To 
The Chief General Manager, 
Department of Telecommunications, 
NETelecom Circle, 
Shillong -793 001. 

(Through the proper channel) 

Subject :- Supersession of senior by Junior 
coupled, with a request for promotion 
under 10 13CR Scheme. 

Sir, 
I, the undersigned, have the honour to 

state the following few lines for your kind 

consideration and favourable action at your earliest 

convenience, 

1. That, I was appointed as a Telephone 

Operator along with 9(nine) others vide Memo No.E-Lf 2/ 

RECTT/T.O,/54 dated Jorhat, the 7th Augdst, 1971 

issued by the Divisional Engineer Telegraphs, Jorhat 

Division, Jorhat and my name was shown against Serial 

Fjo,5(fiye), 

2 That, a per para No.2 of the circular 

.isued by the G.M,'relecom,  N.E0Cj.rcie, Shillong vide 

Order NO,NET/Ceil. 10/Part; dated 20- 2-1 9h30 if T/Os 

were appointed and confirmed as T/O on the same dote,. 

their seniority would be fixed with reference to their 

date of birth (Older perSon is rank( --., d senior). 

That;, Shr i K. Mohendrakumar Singh and 

Shri K. Leibakmec.ha Singh functioning as officiating 

Junior Supervisors were reverted to T,Os w,e,f. 

18-3-1980 vide No,E-29/IPP/99-80/4 dated 17-3-1980. 

On the (ther hand I was given officiating charge to 

work as Junior Supecvisor,  from 18-3-1930, 
That, by order No.E-192/0T13P/T0/155 clatei 

Irnphai the 17th Oct. 1987, issued by the Asst. Director 

T _l. econi, Imp] mul, 16 peo! r. .1 o aIud..inpS me wrre promoted/ 

u p g, ra d e dI to the ne:t higher scale of pay for having 

completed 16 years o services and my name was ]....sted 

in Sril No, 1 
Contd. . .2/- 

/ t  



That, my name appeared in Serial No.72 in the 
Draft Cfrcle  Gradation List of Telephone Supervisors/ 

Telephone Operators as on 1it July, 1992 vide Order 

No.STB/TO/CL/92 dated Shillong 23-7-1992 issued by the 

Asst. General Manager (for Chief General Manager), N.E 
Telecom Circle, Shillongis senior top in the same list 
Shri K. ivlohendrakuniar Singh and Shri K. Leibakmacha Singh to 

were listed in Serial No.74 and 77 respectively. 

That, by Order No.E-157/BCR/120 dated 19-6-1992 

issued by the Telecom District Manager, Imphal, 8(eight) 
persons flioluding me were promoted/upgre.ded.to  the next 

higher sca]e of pay i.e. R.s. 1600-50--2300--EB-60-2660 for 

having completed 26 years of services and my name still 

appeared in Serial No0 1 

/ 7./That 9  by Order No.E-74/BGR/RL4/Imphal 21-6-2000 
issed b/i the D.E.(P & A) O/o General Manager, Telecom 

Ditriolt, Imphal, Shr:L K. Nohendrakumar Singh and Shri 

K/ Lci1akmacha Singh who are my juniors a per 'aft 

rc Gradation list mentioned in Para No.5 have been 

giiY'€i promotion under 10% BCR Scheme post in grade, 

superseding me and also ignoring the seniority list and 

as such I have been harrassed emotionally and mentally. 
In view of the above facts and circumstances, I 

request you to kindly look into/examine the matter 

relating tQ the promotion of Shri K. Nohendrakumar Singh 

and Shri IC Leibakmacha Singh under 10% BCR Scheme 

superseding me in the interest of justice. 

Encl- Relevant docurnnts. 

Yours faithfully, 

(
eh,7( 	 ayanta Kumar Sin1 U) 

STS (o), 
E-10B Trunk Exchang e, Imphal-795 001. 

Copy to :- 
I . The General Manager, 

Telecom Deptt. , Imphal for information 
and necessary action, please. 

2 The Circle Secretary, 
Class-III--AITEEIJ (NPTE), 
Sbjllong - 795 001. 
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Ccitl 	 Tbuni 
' IN THE IION'BLE CENTRALIADMINtSTJATE.TRIBUN, 

GUWAHATI BEkCH : GI Athth u I 
IT 

	

OA.NO  48 of 2&1l' 	. 
Gu,ati L) t1(1 

	

Shri ThJayanta Kuniar Singh ...................... Applicant 	
Va 

 

U Vs. 

UnionOf India & Ors .............. .. .............................................................. Respondents 

(Written statement filed by the Respondents No 1,23) 

The written statement of the respondents No 1, 2 and 3 as follows: 

That the copies of the OA.No 348 of 2000 herein after referred to as application have 
been served on the respondents and the respondents after going through the said 
application have undrstood the contents thereof. 

That the statement made in the application save and except those which are specifically 
admitted and denied by the respondents. 

	

,- 3. 	That with regard to the statement made in paragraph I of the application the respondents 
' - beg to state that the statement of the applicant is not correct. ks.Jer Deptt. rules the 

persons recruited or promoted initially on a temporary basis are confirmed subsequently 
in an order different from the order of merit indicated at the time of their appointment. 
Seniority would be determined by the order of merit indicated at the time of initial 
appointment and not according to the date of coflrmation. As per appointment letter No 
E-42IRectt/T.0/54 dated 7th  August 1971, the applicant's name was figured in Sl.No 5. 
The names of Shri K.Mahendra Kr Singh and Shri K.Leibakmocha Siugh figured in 
Sl.No 1 and Si.No 2 respectively. Hence the juniors to the applicant have not been 
promoted under the 10% of BCR scheme post in Group IV on the basis of functional 
responsibilities with effect from the dates noted against their names as reflected in the 
order. There is no question of applicant's grievance for the non promotion to the said 
post.' 

(Anneied here as Annexure Ri andR2). 

• 	4. 	That with regard to the statement made in paragraph 2 and 3 of the application the 
respondents have nothing to comment. 

• That with regard to the statement made in paragraph 4.1 of the application the 
respondents have nothing to comment. 

That with regard to the statement made in paragraph 4.2 of the application the 
respondents beg to state that he was appointed as telephone operator on 7.8.71 and his 
position was figured in the merit list as No 5. Officiating charge was given as per circle 
gradation list as per the date of confirmation which is different •from the order of merit. 
Seniority would be determined by the order  of merit. 

V 
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7.. 	That with regard to the statement made in paragraph 4.3 of the application the ... 
r 	beg, to state that as per the scheme the time bound promotion was 

That with regard to the statement made in paragraph 4.4 of the application the 
respondents beg to state that the benefit of promotion OTBP scheme was given to the 
TOs who have completed 16 years of service respectively without the basis of seniority 
list in the cadre of TOs.. Seniority would be determined by the order of merit indicated at 
the time of initial appointment where the applicant's name was figured in SLNo 5: 

(The Scheme annexed here as Annexure R3). 

That with regard to the statement made in paragraph 4.5 of the application the 
respondents beg to state that gradation lists published in the year 1992 was on the basis of 
confirmation in the cadre of TOs of the Circle as a whole and not according to the order 
of merit. Seniority would be determined by the order of merit indicated at the time of 
appointment.' 

(The Circle Gradation List dated 1 71276 is annexed here as Annexure R4). 

at with regard to the statement made in paragraph 4.6 of the application the 
spondents beg to state that the applicant got further promotion on completion of 26 

years of service in the basic cadre. Even though the name of the applicant appeared at 
Sl.No 1, he cannot claim that he is senior most. Seniority would be determined by the 
order of therit indicated at the time of initial appointment. In the Divisional gradation list 
(The TO cadre is a Divisional cadre) of the telephone operator of Manipur division as on 
30.7.90 the applicants name appeared at S1.No7 in the order. 

Clarjfication regarding fixation of Divisional Seniority for Promotion to Grade 
IV against 10% posts under BCR scheme annexed here as Annexure R5('4). 

Gradation list of Telephone Operators as on 1-7-78 Ts on 31-740 for the 
Manipur Engineering Division is annexed here asAnnexure R5(B) and R5(t. 

That with regard to the statement made in paragraph 4.7 of the application the 
respondents beg to state that under the BCR Scheme 10% of the promoted posts for BCR, 
the applicant was not. superseded because Shri K.Mahendra Kumar Singh and Shri 
K.Leibakmocha Singh were senior to the applicant as per the merit list indicated at the 
time of initial appointment and in the Divisional gradation list of Telephone Operator as 
on 31.7.90. in the merit list at the time if initial appointment as Telephone Operator, they 
figured at SlNol and Sl.No2 whereas the applicant figured at S1.No5 and in the 
Divisional gradation list, Shri K.Mahendra Kumar Singh and Shri K.Leibakmocha Singh 
figured at Sl.No2 and 3 and the applicant figured at S1.No7. Hence the claim of the 
applicant is not correct and the application is liable to be dismissed with cost. 

Divisional Gradation list of Manipur Engineering Division as on 31-7-90 is 
annexed here as Annexure R5(C). 

Procedure for promotion from Grade III to Grade IV is annexed here as 
Annexure R6. 

That with regard to the statement made in paragraph 4.8 of the application the 
respondents beg to state that the representation submitted by the applicant for promotion 
was considered and rejected on the ground that the claim is not correct as per the merit 
list indicated at the time of initial appointment. 
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That with regard to the statement made in paragraph 4.9 of the application the 
respondents beg to state that in no case his junior was granted promotion. Under the BCR 
scheme 10% of the promoted post for BCR scheme, the applicant being junior to the 
private respondents, was not entitled to get the promotion and hence the action taken by 
the respondents is correct. Hence the application is liable to be dismissed with cost. 

That with regard to the statement made in paragraph 5.1 to 5.5 of the application the 
respondents beg to state that the applicant is not entitled for promotion. The applicant is 
junior to the private respondent as per merit list. The grounds prayed for relief is not 
maintainable in law as well as in facts and as such the application is liable to be 

dismissed with cost. 

That with regard to the statement made in paragraph 6 and 7 of the application the 

respondents have nothing to comment. 

That with regard to the statement made in paragraph 8.1 to 8.3 of the application 
regarding relief sought for the respondents beg to state that the applicant is not at all 
entitled to any of the relief sought for and as such the application is liable to be dismissed 

with cost. 

That with regard to the statement made in paragraph 9,10,11,12 of the application the 

respondents have nothing to comment. 

That the respondents beg to state that the applicant is not entitled to any of the reliefs 
sought for and as such the application is liable to be dismissed with cost. 

That the respondents submit that in fact there is no merit in this case and as such the 

application is liable to be dismissed. 

VERIFICATN 

I, Shri C.Murmu, Vigilance Officer, o/o the Chief General Manager, North 

Eastern Telecom Circle, Shilong 793 001 as authorized do hereby solemnly declare that the 

statements made above in the Petition are true to my knowledge, belief and information and 11 sign 

the verification onthis 	 day 	 .... . 2001. 

.4 
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2J( 	1fl OL3fl!Ous ?Yzq lo motr :wwjuJjj). 
DftICiOrder effectjye from 4th'No'vember 1992DM1 JJD iI5, b LJ.C1 	r md 	 thmqo rL zcwL,rjm. 

[ Government of India, Departmiof Perso'nnel a n d Tilrung Offlc 
Memorandum No. 2OO11/5/9O-Ett (D), dated the 4th November, 1992 J 

' ' '• ScuJorl (y 1 obcde(erminedby(!eorderof merit Indicatd atthe time 1  4 of initial 	 scniorityof Government servants is deter- i 
mincd in in'accdrdarice with'thcgcncral principlcsof cniority coñtaincdT, 
ufM.HA 'O M No. 9/11/5S-RPS,datcd the 22nd Dcccmbcr 1959 (see 'c Scdtloij'II) 'One f the balrincipIes cnunciatcd ri the said OM is'that -

lA 

' scmority follows confirmation and consequently permanent officers in each 
grade shall ankscrijor tor tllose vho are officiating in that grade. I 	 £ 	444J 	 j 	 I • 

 5 	 'h1r) rj 	Afl 	 l 
 ri 2. 1 This principle has 1  been coming under judicial scrutinym a number' 1 ,of1 cascs rn the past, the last lmport2nt judgment bcing the one dclivcrcd 

;byJhcSuprcmc Court. on 2-5-1 990, in chcasc cP!ass 11 Direct Rccruits 
Engineering Officcrs' Association v. State of Maharashtra' in para 47(A) 
O.ticsaIchudgmcnt, the Supreme Court.ha hcJdthatonce an incum. 

, beaUs appointed to apostaccorgto rule, Ins seniority has tobe cQwitc4 
?ffrorn the datc.bf 1hjsappojntmctit and.notTh&ording to the datel oç.his' • ••. 	 -. , 	. ., 	I • 	• 	I J 	•.,j 	. JI .143 jJ " confirmation. t 	Juut Lbzq 	Q1!jj aiioici  

3'Thc general, principle of seniority mentioned above has been 
•:eamincdjrl the light of the judicial pwnounccrncnt rcfcrrcd to above and 
iit has been dccidcd that seniority may be dcJin}cd from confirmation as-b  

Per'thc dirL-ct'vc' of thc Supreme Court ir para. 47 (A) of itsj ud gmefl : ;  dated 215-1990. AccordingJy,jn mofficaiion of•theGcnctalrincjple.3.r.3 
proviso to General Pnnciplc 4 .nd proiso to General Principle 
coniajned 'no M No. 9/l1/5-RpS dated the 22nd December, 1959 and 

12;3ofOM,datcd the 3rd July; 1986it has been decided that snio!:'; . 
rity of a`Pcrson rcgulaJyapojntcd 	apot according to rule would be 

: dctcrrnined by the order of merit indicated at the time of initia!apt44 
meat and not according to the date of rnnflrm2tlrin 

•,. 	1r 1 	-.................. ..:. 	•-.•,_.._•_:',.. 	,• -- 4: 	orders shall take effect from the date of ]SSUC o1 this Office 
Memorandum Senionty already dcterrmnedaccor±ng to the cxLsting pnn 
cipléson thdatc 1 àf isuèoftliése ordcs will'not be eoèncdcvcjijf 
in some cases scniority has already been cha 1 lcngcd or is indisputc and 
it.will.coritjnue to be determined on the basis of thc principks already 

: 	eXisting prior to the date of issue of these orders. 	•;m1 	
: 

I. 
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1 Government of India, Department of Pers,nnel and Training,' ' 
Office Memorandum No. 22011/718&-EstL (D), dated the 3rd July, 1986. 

• 	 4 	
•.. Instructions issued from time to time laying down the principles for.!: 

determining seniority of persons appointed to services and posts under 
the'Centra1;Gov -mnent have been consolidated in this Office Memo-,f 

•; randum. The original communications consolidated here are.reproduced: 
(items I to/1I) at the end of this OM ''. i 	

' Cl I I 	v 
Seniority of Direct Recruits and Promo tees 

11 
 • 	

1. . 2.1: The relative seniority, of all direct recruits is determined by the 
• " ordcr of,rnerit iu.which they are selected for such appointment on the; 

rccommcndatjonsof the UPSC orrothcr scicctingauthox-jty; persons 
appointed as a result of an earlier selection being senior toeppointed: 
as a result 	

i 	 .. 

: 	 2.2 Where promotions aremade on the basis of selection by a DPC,' 
the seniority of such prornotces shall be in the order in which they are 
recommeudcd for such promotion by the Committee; Where promotions •' arc 	e made on th basis of seniority

. 
 subject to the rejection of the unfit 

the scn!orit of persons considered fit for promotion at the sametime shall 	I be the samc as the relative seniority inthc lower grade from whichthcy" are promoted. \Vhcrc, however, aperson is considcrèdunfjt for promo: •:• tion and is superseded by a junior such persons shall not, if he is subse.. 1  quently found suitable and promoted, take seniority in the higher grade 
over the junior persons who had superseded lmn. 

2.3 Where persons recruited or promoted initially on a temporary 
basis are confirmed subsequent'y in an order different from the order of. 

, merit indicated at the time of theirappoiritment, seniority '[would be. 
• determined by the order of merit indicated at the time of initial appoint-, 

ment and not according to the date i  of confirmation.  

	

•: : 	
1 r j1c 	

t: rI ; 	
•1 	JL) s I 	3 	 1 

p 	 2.4.1. The relative seniority of direct recruits and of promotces shall • 

	

	be determined according to the rotation of vacancies betwecen direct 
recruits and promotecs which shall be based or the quota of vacancies 

• • reserved for dircct recruitment and promotion respectively in the Recruit-, 
meat Rules. 	IuJ tflitl 	 . 	 - 	4 Io1' tj'ii.. 

:1 2.4.2.11 adequate number of direct recruits do not become available 
• in any particular year, rotation of quotas for the purpose of determining 

scruority would take place n1y t91,the extent of the available direct recruits 
and the prornotces. .. 	-••. 	 •. '.3 3  r r 	ir -  rrH: 

• 	• 	Pi Modified i'ide (3.I: Dept;of Per. & Trg.,O.M. No. 2OO1/5I9O-EztJD); daLd the ' 4th Dccctbex; 1992. 	 u•i ' 	t 	Ij H1iaLr., 

	

• 	 • 	.f. 	3• 	.3 
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• . 	 .. 	•- . 	• 	3 	.. 	,. 
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? 3 1n other words,; to the.: extent direct: recruits are not available the 
1. 

' prornoteeS wi ll  be bunched together at the bottom of the seniority list below ' 	 { , 

ic: th last position up to which it is possible to determine, seniority, on theL 

	

basis of rotation of quotas with reference to the actual number of direct 	". 

rnswho b cOmCaVajbble.Thflfh11eLteCthhh1tme 11t 0tavacan 

. cies would, however, be carried Jorward and added to the corresponding1 

direct recruitment vacancies of the next year (and to subsequent years where. 

• ' necessary) for taking action for direct recruitment for the total number$ 

according to the usual practice. Thereafter in that year while seniority will 
'be determined between direct recruits and promotee-s, to the extent of the 
• .number of vacancies for direct recruits and promotces as determined 
according to the quota for that year, the additional direct recruits selected . 

i 	against thccamed forward vacancies of the previous'year would be 

~e),
laced en bloc below the last promotee (or direct recruit as the c ase may 

1   in the niority list based on the rotation of vacancies for that year 
The same principle holds good for determining seniority in the event of, 

carry forward, if any, of direct recruitment or promotion quota vacan 

cies (as thecase may be) in the subscquent year. '' '.' ;:;:ni! ". •" 

-- 	A. • 	 .• 4 •. .•• 	 4 - .#'-" 	 . 	 ?' 
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4 	 Cu :;ucccui1 c:.:1oL.ion of practical trttin.i, the 
/ 	 •iJ. LI'WL i 	'rriio iho 0 rci tcr .tU unec :re Iurehy appdutod u 0 turnporcry- 

J 	 Thir,;thonu Orator- 0-1 a 	lhL-.- p:y of. 1 . 110/- 1 6 the co1e Of piiy 
j 	of I. 11O-4-150-S-175--2Q5-Ej_7_0 plus x usual c11oancs as adjnioiiblo 

'! 	 .ctt.r ruJ.c:. TIio c'3tc of offtct 3:i sd4oa of xrtin i:ró lncUcatod boloi: 
ni. each. 	 - 
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(1) 	The 	-ipal 'it,rjetit 	1:; 	.t'c.- 	tI:t:cr- : -( ::1 	d ii not coiifw,- 

() 	 iho 	rip 	I :tt 	: ut 

 
r,rrf 	Ij t!. 	li 	r::':tr.:j I .  

r.ly L- t ii 	t 	I. .iiT• U ir, 01 on(I J)ij Lh l 
ro Lice to t.c riven i 	:t t iti: 	autho:i ty i thout 

() The; rppet :i tn.'u I n:trI. c; 	tr h ii. tho ni)i Ii t, to sw -va iii - 
it';  
ncc; ml a;ty 	:rt. .,,i .  I ii' IIIC ;: wii,trtcnt ha11 nit;o ho 
liiblc fcr fielI ..envicc iU:!; inLja in tjns of wr & 
&i Li.',ital Y.Z.i' CRcy 

the r1vant 

14:1cr:1plt3, 
J.ori:at. 

•I?f 1(1 

(i) The P.!.G. 3ftj1lac. (2) 	:c C!cf cceuts Officer, 
0/0 the P.LG. S±ll 	. (3) The 5.i.O. TcieLri;hs, Lphol. 
(4) to (.23) 	 () i.c. (3) Sc:tjon 0/0 te 

(2G) E — 15/T0/TrT. (27) 	0/0 :c 	.E .T. Jormt Di -n. 
(2 ) Iiicre.tcut Itcj s icr 
(2) n/n. 
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L
For. some time past the Staff unions have beenprOesinU 	•. 

':)for 
cce pt anco'of their demand for Second-Time Bound pxomQtiOn ;or 

. :on.comp10ti0n0i' 26 years of service inthebaSiCQrad..,Mt 
has been decided that thi5COI9ePtt 8. -1 

• 3 	.::flQt acceptablo.'I.-• 	
.' 

I 	
I 

y l/2. 	
HoweVCr, sith a view to provide relief' fm&tagflat&0 

. :•Jii 'he3JrdO GovernIent have accepted the need for'.abieflflial 
cadre review'i.e.(o'° in two'years) -under ,WhiChpO&t COUld ; 
be upgraded on the basis of functional justificatipfl.: . The 

I 
 ••,• j,• LfOl3.OWiflQ instructions are accordinglY issued$- 	' 

• 	h j • 	• 	 - 	, 	
•• 	• 	4 	- 	- 

- 	 (i) 	
Biennial codro reviews will be epplicable for, only 

	

\ 	
those cacJre; In Groups CF.0 for which scheme of DOne 

- 	jimo Uourid Pj0uiotIO' on complet1Ofl of 1(i yara of 	• 

• 	service in the basic grade is already 'in exi8teflCe. , 

I 	.f •'• 	 -

* 	, 	• 	 . 	
• 	• . 
	ttj 

, jj)* 	This" chcme f.fljOflfljOl, Cadre 	iflWfl  willbe 

'•' 	 , applicable only to those regularemPl0Yees whoO :- 	 .. 

I 	
51n service as on 1-190 and not latrefltra('t 5 * 

a 	I 	 .. 	-•-- 	'I 	• 

ionnial Cadre RevieWS Will be 	dctOd -jn -:reSpeCt 

• * ,ofthe 	
at the leel of circLesWhO oligible cadres 	 v 

control these cadres. 	 ;' 	
3 t , 

."••; 	 , 4: 	•. 	 •
;L S 	 : 

civ)u 	 '4 At the tine of reeW the nunber ofoffiCial8 who 

: 	
-have completed/Would be cornpletiflg26YeT50 service 

• , in the - basic çirades (including timo'Speflt inthigher ••-- 

&cales/01s4) 	ll'be ascertained.' The4persOns wiU '& 

• -: 	
be screened by'the duly, constituted.fleviewh;Com1tt0e' 

rr. 	
,,, to assess the performance and ddtermifletheir '•. 	- - 

4 it 	 suitability for advancement.  vo:
• 	::- 	 -• - - - 1 	 • 	•. 	• 	• 	 - • 	

1. 	& 	• • 	'I 	a 	
•' 	- • . 

; 	 v) •'••' In..the Biennial 1Lev.9Ss, 	a 	numbo OfpODt& suitble 

	

, 	•' 

	

• 	will be created upcirc.dationbaOedion functional 

•• 	•• 	,juati..ication. 	 • - 	
f•. 	.•. 	- 	• ••..:: 	. 

•-••*a 	•,--•;' 	 • 
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."Scai.e after Dient;iaJ- Cdre ip  
Ofh4afterT 41óyears of 	RrieW on completion of261 years otjnore. Ger 
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? 
rade 

' 	

z 	I  

8OO1.10t' 	
950.1400 	 I 

1201800 	, 	
I 

AT 	 14002600 'I 	

1 

14qO2300 	 1600-2660(10% 01 the poata 

c' ' 	 I 

 fl the pay scal.? of, 1600-' 

' 	

2660 will. be  in the 	pay 

	

1 0 1 2 0 	200 	4;  
posta Ir  

i!Vi 	
tfl the paysca1eofRS.164  

2900 wil rL be in the' 

1 : 	 : 	

scale of Rs. 2OOO..32Q) 

fte officials after Liennia1 ' 
Cadre fvieWS wi1 

)c 
(efikedunderthe proVi8iQfl6 of, F 22-C, (asaiifl404- rd 

"4 	
1 ç 	' 	

, I  hi 

pato sW31J. b creatod by, upyradat1On1Ufld 0ri 

rcthe7powerS 	ca1cs, 'in 	n5u1tat1Or) with thet e'accrediti 

fleV.CW for eiçØ.bie cadres/ 

may be conducted imrned-a tely cover.flg the 

tPt01306_92J to ascertain the e 1ig ib190ffiCial ' 

41oflave comp1eed/Wi11 be coinpleti.nci 2& years pf 
the crucial dates, name1y, the 

datuOth9treV0w, 1..1-91, i.-7.-91 nd1s'1-92. 
rpf pos4 noeded to povid for tho prdtiOn4 

fLthe e1ii ePer0r 	il1be dete11,ithd an 

s 	
jn!4 i no talmont st -&e' firj 

ed tely ,the4ecofld on 1-1-91, 
th e 1 trird on 1 7'91  

V&tth these p05 tsit sho1d 
Wj onoft1O&0l mpOeOj 

be4DIpossible lAc 
have completed26 years of1 servi ce ormOre onthe}4 

ouhJoct to t ir fOthcrWi90* bflcJ%r 

P f OUfldLfit* 	
proinotionWUlb0 

I 	 S 	 • 	 . 	• 	

. 	 I 

serijority, subjeCtt0  :&4tion,-o
I 

- 

Y 	QrderirnPlemeflt9 'the fir t ins talnent oç cade 
3Q_fl9O. 

' t 11V second cadre re_iew, vhich will cvei.he 

Al f 

 
Yq 

eriodfrOm 	7 192 to 	which should 	cornø?ted 
L 

' 	 rwts neodedtób.e 	4. 
requlreu wiu. ex 

relea9 1ed in ha 1f y ear1Yh s t a onts 1on 
 

i1-94 to cater for promotion of thoeWb0 would 

:

ave0rp1eted 2o 1 yearS of service on the 	
crucialdateS, 
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il SuperviSOrY8lb0w8n 	now 	isstb1tO OTBP cadreGil 

	

be aboZiShe,d1flhl cadies covered uriler this'&Chem 8!1 , 	 I  

	

112'e9O. 	t 	 , 	

# : 

	

b 

.z 	
by upgradtl0fl under\th9dDie1( 	1I I l',  

will be by. matching eavinys to the 

	

cut' on basic cadre and 5 % cut on &uervi8OY cadEe.'l 
	' 

These cut$(under Biennial cadre rev-øew) are In addiUofl 	' 

of 5 %'in ba8iC cadres tandll5 % in' 	1'' 
uperVisoryir0nt 	

OTDP Scheme,' 	 ' 	

1 . 
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DE;t I? 711E V7 r TELECO!iJ1jU;\:I,iTJ6j\iS 
Office oft/ic C/iicf Geiscial lfaiiagci N.E. Telecom Jiilfon-,93 001 

- 

N. S I I1/(.! .1.1511 U 	 1).. t d . t S Ii 11wi , thi 24" Diii inbit, 1999 
V 

To 

__-TIie General ln:er Tc!econi Dtrct 
!nipha 

Sub: - Clarilleatioti reudir flx2tiO of Diviso:1 Scnioriiv for 	 S . 

promotion to Grade-IY anst 101; toss under BCR Schcme/ 

Yr. Lcuer No. E-47iBCRjRft79 d:cd 21 - 12-99 

With retrne to Bove, it is 	itir::ed iht for fl:ation of Divisional 
seniority, the seniority o be fixed 2ccodin 	he position in the Merit List on the 
basis of which the rccruit:icnt \VS nide. 

Since 10% E3CP pasts are SS:\ cadre no.v, the Divisional Seniority ?s to be 
taken into considertjou. 

1 . 1.. r\. 
, 

(G. A ClI)lJe) 
Cencuizi ifflh!ucr (11d1:.) 

f\ 	0. o. ii: .' Cli :f Genci-ul Ia;zai,'ci; 
Y.E. Telecoin Circle, 

) 	 S/mi/Ion r-793 001 
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1 I l I !31 RY (r W11it I Cf'T I Ci 
Ire rlt•ENr 1r itLEctj .ti..UIcATIu.r; 	 . _A 	•frfl C (3 9I11, IU'1)  

1/ 	 . 	

... 
All Heads of TeIec.Cjrt1eq 

 

Alt Heads of Tp1ee Districts 
All HeBOS of other a(inlst,'atjve offices 

1h Di %i,'mari-clIn!--tla acjro Di rc tur. 

1Ii' Oief G,riqrat I1ajiioet's 
IITNL 	F.iibay/IJei., Delhi 	

ri 

S 

9li 

' I 	. 
I am Uirectid to rfer to thI 	off1c letter 	. 

-..... 1-21,92-•14;0 dati_. :':'tsi ftveither 1 	the above noted 
&Iject. ciseoijent iva the issuance o tnis office letter 

	

• 	 Nj. 1-21/9246 dated 19th Jan. 194 cI ciarit, a!l Grade IV 

	

• 	 costs undc'r 1Cfl crirw MS, SSi cadres it has been decldeo to 
revise the coTnositior, of LPC for Droiotc,l frrnGrade 111 to 
Grade IV iosts( 1'4 c EUI I3osts)zs wder. 

I. 	O. 	I I'S, 	ffcqr:vf 
Ctt .I 	f 	 .............. 	rn'in 

2. 	(p 	 npn 1iirpr 

f rrn '...ircie of f.ir.eS 	.............. mfnfber 

Ser',rTjmi Fcaleolflc:c?r 
fit,rn 	 E& .............:ierther - 

(lit of ti. C3S off ier, CT1P ciiId be frcxi ZC/6T 
Cckrv,1n j t'. 

VIJT'S laith1u1v. 

• 	 • •K ........ 
(j r' .vvivtivi) 	? 

Di r":toi' 	iict'iil (61C) 	
,/1. 

Cortposlticn of CPC for IO% posts iud.r FIJI. posts- 
rcq.clarifjcatjcn 	 A 
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-• 	 DEPMT1FT OF TELgcJHICATICZS 
OFFICE OF THE OIIEP GENEAMi 1AFACER HE. TELC0, CIrLCLE 

}1ILLW ..-193001 

.ij 

No.STB aL, 	 t 

• 	To 
/ (r 

Tito C1TL/Xphn1 

Sua. 	C1arificzt!on on protc of i 	Cfl tc 	 • 
o1giiD10 a't 1 s. 

Your lettcr 21.o457/tcR/Pror/15 2ttcd 27.9.99  

'iith rercnco to.thc eb ,ove cito1 rferenco 
ano subject, it in to intite yon the f1lwinpixit1 

E3 ?eryur re 	ttflt p31. No. . t o 3. 

- 

2Q Th.,  dato of e!fect Js f-crn the dte of atitt1n c 
charjo as the pozoticn tro functieta1. 

3. tae can ho conidor1 In hau nd on the seniority 
cf the acic rico0 ................ . ........... 

The e n d Lnq cnzoi are to ho c.p1ote hy 
31,12.9 as rr P.JC!,•' rinutoo. 

- t 

c' 

- 

viIiL 
(r!.U. c)cYi) 

cenoral 	nng(\dmn) 
ole 

 
tiio cnief ocnnr1 ?nç'r II.E. 

TO1CCi Circle, C,11illong - 73G1.. 
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31,ofl1001 3T 	
:.•. 	

— — -4 ~?i/- j7g- ' 

A.1.JOd 	 1i 	OC 	9219 	15-C7O 	1-5-7  

;: : -75 

3c 	00 	1-5 	f7_7131-10-1) 	
9 

t 6. 	C'ii 1.1 ii 	
1-3-1 	1-'l-71 ' :i-iO7  

OC 	1-3-7 	(--71' 1O7 -- 

j. 	H 	• O::c.Ou 3iflL)1 	 DA 	00 ' 	 10-1-50 	1-7-71 	-1O-75  

- 	-. 	 -S 	 I 	 - 

 

91 	 '1.ro=oh 'ini 	 OC 	1-7-19 	1—,-7l 	31-10-75 	 3oc  

Irs. i.tiic'itin lcvi 	BC 	OC 	1-3T 	i-,-71 	1-1O-75 — 526' 	- 
-- 	 - 	

rr 	jog, 1-7 70  

Cs-ri flE)(\LU Sifl1 	 BJx_c 	00 	- 1--49 	1-7-71 	1-1O-7, 	
c 	 , 	, 

.::: 	/ 	I- 	- 	 '' 

lao. p0 Bjtocini Dcvi 	D 	00 	31_1O7t/  

lTD. flUDi Dc\i 	- OC 	— 1-3-iS 	1-71 	3I-1O-7 	2'o/ 	
rc 

t 
14. 	I'ID. Th.C1cDdrLOat Dcvi 	BA 	

00 — 	 i-1-9 	1-- 	31-SO-75 	
q v 

15 	ri X.1fl 	 JiLO 	OO 	
L 	 1-9-71 	

— 	 ' 
,BsudeVa Sin 	- 	 YJO 	00 - 	 1-3-51 	1--71 i 1-10-7 — 	

I 

rrs. 1'dn Roni Dcvi 	- 	
00 ' 	 13-3-50 	1--71 	31-10-7 	

I 

16. 	.HePata Dc 	PS , 	00 — - 	
31-10-75  

riTha1efldTa SL' 	 0C 1-9-71 

c. N,Ib hRl Dvi
16i271j 16_12-76:&  

Shri.YoRfld1'a 	
00. 	1-30 	16_97176-1-75 	

- 	(1 

.Lar Si 	 -oa: 16-12-71- 16_l2-76'' 	c1_ ,12, 7  
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- 	 SILLC:G -793001. 

	

- 	
$ 

Ltedt shil1ongtbe 13-1

1

1-90 

ThO TD11 

-1 	 -.1 	 • ( ,,,• 	 1lic Li.L 	1ecC:t CIL 	C .Lrcle 	! 7SC. 
••; 	 C!vjl Es - SH/D1p/ITi/s}-j f\ \ 
' 	f\\r}o E.E.Te1ecc:-u Elecr!c1 En. - Shillong 

D L (3.o:e) 013j Cuihatj .1 

ACAO (;),c;c (TA)/;%.c. (Tfl)/A.Q (lcD)- C.Q.. Shjllonj. 
i..ij.'r. h11lcng. 	•• 

!2rocedure fbr prornot1oi'fron -i Gr.i.cic III La 	r3Ue 1/ 	1 nq  

p.. couy oi 	l- 	I-0/çNcE dl.:. 16-10-98. on the above 	Ut1Cc1 2ubjCC 	fon.ar 	herewith for &tvour of informat ion quidinc und noccsury uct ion. 

nclo :- A uovc. 

	

;sst. Director T1cc 	(E) 

	

(• ' \ / 	 C/C the C.G .N.T. Shillong - 1. 

• 	 - c..oj 	ot Lhc 	
ect refer 

i.c 	
t 

i/w, ! I 	• c. e 	d subj o abo 

Th 	c;:L:t.j1, 	- uc -  ions 	 \rjç 	this officc  . 1-21/92-ncG 	Dronlotion under 	scheino frcii Grade III 1;0 
Giu IV i.:cr i1iu env!sge that prcmotion 

from Grade III 1 a G:uJc V :ui 1 c i) !rovic1cd on :ieniorlty-cu 
fiuioj 	b - ;j.: 	ubj c;L 	a cb 	dn -; a r1niurn b7nch max) -  which is •ood oxcooL for c/iL 	 ;-:hcse cus it is only on sefliOritv-cum_fct•rc. 	H-A., 

On co: 	 Y. ns nc been decided that promot.toii from Grade III to Grai' IV :ndar JC 	choii@ will be on basis of 
for all th olaib10 offic1ul. 

	

T!ia:;o ardors c:t:ll 	a cffeci';e for orcmnot- jons to be 
c horoaftor. Cscs 1y decided need not to reviewed. 

/1! 	
( J. IL 

;t-. 1i:ec-oL- Con. (sTc 


